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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0. A. No.
R 222 of 199 5,

DATE OF DECISION 10.2.1992

V. Kunju Kuniju Applicant (s)

P.Sivan Pillai

Advocate for the Applicant (s)

Versus .
Union of India represented
By CGeneral Mamager; —SoutherAesPondent (s)
Railway and two others B

Mr.P.A.Mohesmmed, Counsel Advocate for the Rqsgo dent (s)
for Railways (Madurai Divisi 1y

~

The Hon’ble Mr. S.P.Makerji - Vice Chairman

and

The Hon'ble Mr. A,V.Haridasan -« Judic ial Member
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Whether Reporters of local papers may be dllowed to see the Judgement rANCE
To be referred to the Reporter or not ? fwo , ,

Whether their Lordships wish to see the fair copy of the Judgement ? I

To be circulated to all Benches of the Tribunal N -

JUDGEMENT
(Hon'ple Shri S.P.Mukerji,Vice Chairman)

We have heard the learned counsel far both the

pérties on this application dated 5.2.1992 filed under gecticn
19 ‘of t he Administrative Tribunals Act in whicht e applicant
who retired on 31,8.85 as temporary Gangmate has c’laimed |
pensicnary benefits on the basis of his alleged qualifying
service of 9 years 11 months and 24 days. The respondents
had 'earlier rejected his répresentation at Annexdre.AZ Aw-a;'“j
that his net qualifying service was only 8 years 2 months

and 14 days. ' He had challenged this figure in his repre-
sentaﬁions at An’nexu,re‘A.S dated 7.2.21 and Annexux‘-e‘.A.é
dated 3.8.91., These representations have not, according to

the applicant, been replied to. The applicant's contention
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‘is that on the basis of,his'date of attaining of L

temporary status and subsequént status of h%; subs
stitute;his quaiifying serviée would come to 9 years

11 months and 24 days which according to the Railway
Board's orders dated 25.10.90 at Annexﬁre.AIB anc 14.12.90
at Annexure.A.é would entitle him to have the sh%&tfall

of 10 years made up and make him eligiblef?of pensionary

benefits.

2. In t he facts and'circumstances we admit this

application and dispose of the same with the direction

to the respondents to congider the representations of
the applicant'at Annexure.A.E ahd Annexure.A.6 referred
to above and pass necessary orders thereon within a
period of two‘months'fromf:he date of communication

of thié judgment taking into account the service record
of the applicant as also thé;Railway Boafd‘svorders |
at Annexuren.A.3 and A.4 in = far as they afe applicable

to the applicant., THere will be no order as to costs;\
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(A.V. HARIDASAN) (S oP.MUKERJI)
JUDICIAL MEMBER VICE CHAIRMAN
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